
Jammu and Kashmir Pollutaon Control Committee
Parivesh Bhavan, Forest Complex ll Srlk Factory Road
Transport Nagar, Jammu, '180 006 ll na;Oagn, Srrnagar, 190 008

Te -0191-2476927; mail- mernbeEecretaryjkspcb@gmail.com

The Consultant Judicia[,
Hon'ble National Green Tribuna[,
Principat Bench,
New Dethi.

No: JKPCC/NGT /oA776t 6 6 | - (6 ) Date:- lL-08-2024

Subi Compliance Report of J&K Pol,tution Contro[ Committee in
comptiance to Hon'ble Nationat Green Tribunat Order Dated 06-
O5-2O24 in O.A No. 49712024 titted News item titted "lmpact of
Pharmaceutical toxicity on the environment and its regutatory
aspects" appearing in Current Science dated 25.02.2024."

Sir,

ln comptiance to the directions and observations of Hon'ble Nationat Green

Tribuna[, PrincipaI Bench, New Dethi order dated 06-05-2024, the Compliance Report of

the J&K Pottution Control Committee is submitted herewith.

It is therefore, requested that the compliance report may kindty be taken on

record and placed before the Hon'ble NGT for consideration.

four faithfu[ty,

Encl:- As Above

rcn.n,nfflskJkr#
MemberSecretary | >'8' >+

J&K PCC

Copy to the:-
1) Sh. Parth Awasthi, Government Standing Counsel for UT of Jammu and

Kashmir, New Dethifor information and necessary action.
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Before the Hon'bte NationaI Green Tribunat
PrincipaI Bench, New Dethi

Originat Appl.icatlon No. 497 ot 2024

IN THE MATTER OF News item titted "lmpact of
Pharmaceutical toxicity on the
environment and its regutatory
aspects" appearing in Current
Sc ie nce dated 25.O2.2024.

Comptiance Report of J&K potlution ControI Committee in comptiance

to Hon'bte NationaI Green Tribunat Order Dated 06-05-2024 in O.A No.

497l2O24titled News item titted "lmpact of pha rmaceuticaI toxicity on

the environment and lts regutatory aspects" appearing in Current

Science dated 25.02.2024.

Background

"Let notice be issued to the above respondents, except the

CPCB who is already represented through the Counsel, for f iling

their response at least one week before the next date of hearing

dlsclosrng the comptiance of the norms by pharmaceutical

company, the regulatory guidelines in force, number of
pharmaceutical companies in each of the State and number of
such companies complying with norms and number of

companies against whom action is taken for violation of the
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The Hon'bte National Green Tribunat (NGT) was pteased to pass

fottowing directions vide its dated 06-05-2024 in the O.A No. 49712024

operative part of which is as under: -
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norms as also the proposed action for prevention of environment

f ro m p h a rm a ce uti ca I toxi c ity ".

!n Comptiance to the aforesaid directions of Hon'ble NGT in OA

No.497/2024 dated 06-05-2024, the J&K Pottution ControI Committee

has issued the directions to the fottowing Departments / Organizations

connected with the imptementation and comptiance of the directions.

The concerned Departments / Organization have been directed to

submit the Action Taken Reports / Response on the comptiances made

to the J&K Pottution Control Committee, the detaits of the directions

issued to the stake hotder departments / organizations is tabutated as

as under: -

S. No. Direction issued to Directions No. and

Date

Annexure

1

Director

Services,

Kashmir.

HeaLth

Jammu /

JKPCC/NGT- g7-2024 t

351-358 dated 16-07-

2024

Annexure - 1

2

Director

Husbandry,

Kashmir.

Animat

Jammu I

JKPCC/NGT-497.

20241343-350 dated

16-07-2024

Annexure-2

3

Chief Engineer, Jal,

Shakti Department,

Jammu / Kashmir.

JKPCC/NGT-497-

2024/325-331 dated

02-08-2024

Annexure -3

4.

Director,

Bodies,

Kashmir.

Urban LocaI

Jammu I
JKPCC/NGT-497.

20241332-338 dated

02-08-2024

Annexure -4

5.

Director, Agricuttura

Production and

Farmers Welfare,

Jammu / Kashmir.

JKPCC/NGT-497-

2024/339-345 dated

02-08-2024

Annexure -5

Page 2 of 4
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6.

State Drugs Co ntrotter,

Drugs & Food Controtter

Organization, Jammu

and Kashmir.

JKPCC/NGT-497-

2024/311-317 dated

02-08-2024

Annexure -6

7

Commissioner,

Municipat Corporation,

Jammu / Srinagar

JKPCC/NGT-497-

20241318-324 dated

02-08-2024

Annexure -7

The Action Taken Reports / Responses has been received from

State Drugs Controtter, Drugs & Food Controtter Organization, Jammu and

Kashmir vide No. DFO/D-942/1882 dated 09-08-2024. Copy of the response

alongwith List of the manufacturing units furnished bythe Drugs & Food Controtter

Organization, Jammu and Kashmir is enctosed as Annexure-g.

The Drugs & Food Controtter Organization, Jammu and Kashmir in his

response has submitted that there are 70 pharmaceuticat units existing in Union

Territory of Jammu and Kashmir, who are hol.ding vatid [icenses granted by the

Competent Authority and mandated to impl.ement provisions of Drug laws so as

safe efficacious and qual.ity drugs are manufactured / sotd in the country for end

users. The Drugs & Food Controtl.er Organization, Jammu and Kashmir has

submitted that the department is taking fottowing measures for ensuring

comptiances of the norms by the pharmaceutical. companies for ensuring

prevention of environment from the pharmaceutical. Toxicity.

1) Regutatory ctearances in favour of the active pharmaceuticat

ingredients (APl) manufacturing units or units engaged in the

manufacturing of medical. products are granted after the cl.earance

tocat PCB / PCC authorities.

2) The [aboratories existing in pharmaceuticat manufacturing units have

mandatory provision for microbiotogicat anatysis and the Bio-medical.

*t6.r^-
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Waste generated within the units is disposed of strictty as per the

mandate of Bio-Medicat Waste Management Rutes, 201 6.

3) The btood Centres and btood storage centre are regutated strictty as

mandated under Schedute F of Drugs Rute 1945.

4) Regutarty issuing advisories through the print media educating the end

users about the manner in which expired medicines avaited at the

domestic levet shoutd be handted.

5) The department is securing due ditigence to ensure that sub rute 17 of

ru[e 65 of Drug rute 194S is comptied in tetter and spirit.

6) The manufacturing houses have a mechanism to recatt the unutitized

stock of medical products for cottecting them at the principte

distribution source and taking proper measures for its scientific

disposat.

Hence the Comptiance Report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration ptease.

*bek--^,-cMembdfSelretary
r&K Pcc tL.t+ +

Page 4 of 4

The Responses of other departments / organization is awaited. Reminders

have been issued to the remaining departments vide dated 0g-0g-2024 (copies

enclosed as Annexure-g) with the request to furnish the requisite

information / responses to the J&K poLtution controt committee at the

eartiest.
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Av,tno+ - I
Jammu and Kashmir

Pollution Control Committee
chairmanSTiksPcb@gmail.com

membersecretaryjkspcb@gmail.com
0191 - 2472881 ,2476925

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk FactorY Road

Rajbagh, Srinagar, 190008

Director
Heatth Services,
Jammu/Kashmir

No: JKpcc/NGr-4e7 t2ozut35l-5 58 ot: 15 -07-2024

Subject: "lmpact of Pharmaceuticat toxicity on the Environment and its
Regul,atory aspects" -Directions thereof .

Ref. News item titted "lmpact of Pharmaceutical toxicity on the environment

and its regutatory aspects" appearing in Current Science dated 25-02.2024

- in OA No.497/2024-

1. Whereas, a news item titted "lmpact of Pharmaceutical toxicity on the

environment and its regul.atory aspects" appeared in Current Science

dated 25-02-2024.

2. Whereas, Hon'bl.e National Green Tribunal. has taken cognizance of the

news item and issued directions in the matter dated 6th May, 2024 {copy
enctosed).

3. Whereas, lndia has been recognized as the third targest pharmaceuticat

producer on a gLobat scate, with about 3000 pharmaceutical ptants and an

extensive range of around 10,500 products.

4. Whereas, the pharmaceutical.-induced environmentaI contamination

needs urgent attention because around 43o/o of gtobat rivers are facing

risks from Active Pharmaceuticat lngredients (APls). Pharmacies

sometimes cannot fitter al.t the chemicats used in pharmaceuticaI

production (e.g. sotvents, active pharmaceuticaI ingredients (APls),

excipients, additives, by-products, intermediates, etc.). These chemicats

cause ecosystem imbatances that give rise to chemical pottution in the

environment.

S. Whereas, pharmaceutical,s can find their way into the environment

through various means, such as inappropriate disposat of medications

and discharge from manufacturing wastewater units. The retease of drug

compounds into the environment stems from muttipte sources, inctuding

direct disposat from pharmaceutical manufacturing facitities, patient

usage, animaI excretion, aqua farming practices and the improper
disposal of unused or expired medications.

6. Whereas, studies have shown that the groundwater in industria[ areas is

highty pottuted with mul.tidrug resistant bacteria.

w
Page 1 of 4
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7. Whereas, the causes of pharmaceuticat pottution, has been mainty
attributed to:

(i) Drug ingestion and excretion: For both humans and animals,
medications for immediate disease prevention is ingested. However,
excretion of these drugs from the body occurs through processes
such as urination, defecation and sweating. Over time, these
pharmaceutical remnants are expelled from the body, subsequentty
entering into the environment and water systems.

(ii) Healthcare institutions disposat: Hospita[s and healthcare facitities
contribute significantty to pharmaceuticaI pottution due to
inadequate disposaI practices or contraventions in rutes and
regulations of standards. The lack of proper management [eads to
pharmaceuticalwaste in heatthcare facitities.

(iii) Drug manufacturing units: Some drug manufacturers dispose of
excess drugs and other used chem icats/by-prod ucts in landfitts or
flush them, [eading to pottution through wastewater run-off,
eventuatly permeating into the environment and water bodies.

(iv) Domestication of animals: Drugs fed to domestic animats are not
atways entirely metabotized, resutting in the excretion of excess
ph armaceuticals. This leads to the settting of metabolites in the top
[ayers of the soit.

(v) Agricuttural usage: lnsecticides and pesticides sprayed on
agriculturaI products can contaminate the surrounding ecosystem.
These substances safeguard crops from bacterial infections, insect
infestations, viral threats and fungat diseases. However, the usage of
sprays, [ead to mixture of chemica[s into groundwater, contributing to
the generation of pharmaceuticat waste.

(vi) Domestic drug use and disposat: lmproper disposal of
pharmaceutical and personaI care products by consumers results in
the poltution of streams, groundwater, [akes and rivers.
Pharmaceutical waste, chemicaI waste, personaI care products and
their waste, resutts in pottution in househotd as we[[ as in
environment.

(vii) Water treatment facilities: lnefficient removal of pharmaceutical
residues occurs in water treatment p[ants, primarity attributed to
inadequate design

(viii) Pharmaceutical waste processing facitities: These speciatized
facitities manage substantiaI quantities of pharmaceuticat chemicat
waste, producing residuaI waste even after undergoing processing.

qN
Page 2 of 4
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Therefore, in view of the above facts and in exercise of powers vested in
the Chairman, J&K Pottution ControI Committee, under Section 5 of the
Environment (Protection) Act 1986, Section 33-A of the Water (prevention &
Control of Pottution) Act, 1974 and 31-A of the Air (prevention & Controt of
Pottution) Act, 1981, the fottowing directions are hereby issued to the Director
Heatth Services, Jammu/Kashmir:

a) To acknowledge the receipt of these directions within one week;

b) To submit an Action Taken Report on the comptiances done by the
Directorate of Heatth Services, Jammu/Kashmir on the impact of
PharmaceuticaI Potlution on the Environment.

c) To lnstruct the administrators of att the Bedded/Non-Bedded
hos pitats/hea[th care facitities, under the controt of Director, Heatth
Services, Jammu/Kashmir:

- To dispose of Biohazardous wastes as per the provisions of the
Bio-Medicat Waste Management Rutes, 2016, which are
potentiatty infectious and considered to threaten pubtic heatth
and the environment. Such waste needs to be treated and
disposed of as per Schedute-l of the above mentioned rutes and
as reproduced betow :-

i) Discarded blood. blood components. body ftuids
lncineration or Ptasma Pyrotysis. ln absence of these
facitities, Autoctaving / Microwaving / Hyrdocl.aving fottowed
by Shredding or Mutitation.

ii)

Cytotoxic Drugs - Expired Cytotoxic drugs and items
contaminated with Cytotoxic drugs to be returned back to
the manufacturer or supplier for incineration at temperature
>12000C or to Common Bio Medicat Waste Treatment
Facitity or Hazardous Waste Treatment, Storage and
Disposal Facitity for incineration at temperature >12000C or
encapsutation or Ptasma pyrotysis at > above 12000C. Att
other discarded medicines shatt either be sent back to the
manufacturer or disposed by incineration.

iii) Chemicat Wastes, which is used in the production of
Biological and used or discarded disinfectants _ Disposed of
by incineration or Ptasma pyrotysis or encapsutation in
Hazardous Waste Treatment, Storage and Disposat Facitity.

Page 3 of 4w

31



iv) Chemicat Liquid Wastes, generated due to use of
chemicals in production of biotogicat and used or discarded
disinfectants, Sitver X-Ray Fitm Devetoping Liquid,
Discarded Formatin, lnfected Secretions, Aspirated Body
Ftuids, Liquid from Laboratories and Ftoor Washings,
C[eaning, Housekeeping and Disinfecting Activities _ After
resource recovery, the chemicat liquid waste shatt be pre_
treated before mixing with other waste water.

- To ensure that the efftuent discharged from the hospita ts/heatth
care facitities and emissions if any, conform to the prescribed
standards as per the provisions of the Schedute-ll of the Bio-
medicaI Waste Management Rutes, 2016.

- To dispose of the Chemotherapy waste inctuding empty medicine
botttes and other medications, as per the prescribed Rutes:

- To dispose of the Radioactive Hazardous poltutants generated
from hospitats and research facitities, as per the provisions of the
Atomic Energy Act, 1962 and the Rutes made there under.

The response must reach J&K pottution Control Committee by or before
31th )uly, 2024.

Encl: Order dated 6th May,2024.

L
(Vasu Yadav

Cha irma n
Copy to:

1. The Financial Commissioner (Addt. Chief Secretary), Forests, Ecotogy
and Environment Department, Civit Secretariat, Jammu / Srinagar.

2. The Secretary to Government, Heatth and Medicat Education
Department, CiviI Secretariat, Jammu / Srinagar.

3. RegionaI Director, J&K pCC, Jammu / Kashmir.
4. EnvironmentaI Engineer, J&K pCC, Jammu.
5. Principat Scientific Officer, J&K pCC, Jammu.
6. Scientist-B, l/c BMWM, J&K pCC, Kashmir.
7. Scientist-A, t/c BMWM, J&K pCC, Jammu.

Page 4 of 4

32



Anne+ - L

Jammu and Kashmir
- Pollution Control Committee

chairmanBTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190008

Director
AnimaI Husbandry,
Jammu/l(ashmir

No: JKPCC/NGT-4e7 /2024/ Zt4b ' 35o Date:'l 6 -ot-zoza

Subiect: "lmpact of Pharmaceutica[ toxicity on the Environment and its
Regulatory aspects', -Directions thereof.

Ref. Neuzs item titled "lmpact of Pharmaceutical toxicity on the environment and
its regulatory aspects" appearing in Current Science dated 25.02.2024 - in OA
No.497/2024.

1. Whereas, a news item titted "lmpact of Pharmaceuticat toxicity on the
environment and its regutatory aspects" appeared in Current Science dated
25-02-2024.

2. Whereas, Hon'bte National. Green Tribunal. has taken cognizance of the news
item and issued directions in the matter dated 6,h May, 2024 (copy
enclosed).

3. Whereas, lndia has been recognized as the third targest pharmaceuticaI
producer on a gtobal scate, with about 3000 pharmaceuticat pl.ants and an
extensive range of around 10,S00 products.

4. Whereas, the pharmaceuticat-induced environmentaI contamination needs
urgent attention because around 43o/o of gtobat rivers are facing risks from
Active Pharmaceutical, lngredients (APls). Pharmacies sometimes cannot
fitter att the chemicats used in pharmaceuticaI production (e.g. sotvents,
active pharmaceuticat ingredients (APls), excipients, additives, by-prodr.tr,
intermediates, etc.). These chemicats cause ecosystem imbatances that give
rise to chemicaI pottution in the environment.

5- Whereas, pharmaceuticats can find their way into the environment through
various means, such as inappropriate disposatof medications and discharge
from manufacturing wastewater units. The retease of drug compounds into
the environment stems from muttipte sources, inctuding diiect disposatfrom
pharmaceutical manufacturing facitities, patient usag;, animat excretion,
aqua farming practices and the improper disposat of ,nrsed or expired
medications.

6. whereas, studies have shown that the groundwater in
highty po[tuted with muttidrug resistant bacteria.

7. whereas, the causes of pharmaceuticaI pottution,
attributed to:

industriaI areas is

has been mainly

J&K P*C

Page 1 of4w
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Therefore, in view of the above facts and in exercise of powers vested in the

chairman, J&K Pottution control committee, under section 5 of the Environment

(Protection) Act 1986, section 33-A of the water (prevention & controt of pottution)

(i) Drug ingestion and excretion: For both humans and animats,
medications for immediate disease prevention is ingested. However,
excretion of these drugs from the body occurs through processes such
as urination, defecation and sweating. over time, theie pharmaceuticaI
remnants are expelled from the body, subsequentty entering into the
environment and water systems.

(ii) Healthcare institutions disposat: Hospitats and healthcare facitities
contribute signlficantty to pharmaceuticat pottution due to inadequate
disposat practices or contraventions in rutes and regutations of
standards. The tack of proper management leads to phJrmaceuticat
waste in healthcare f acilities.

(iii) Drug manufacturing units: Some drug manufacturers dispose of
excess drugs and other used chemicats/by-products in tandfitts or ftushthem, leading to pottution through wastewater run-off, eventuatty
permeating into the environment and water bodies.

(iv) Domestication of animals: Drugs fed to domestic animals are not
atways entire[y metabotized, resutting in the excretion of excess
pharmaceutica [s. This leads to the settting of metabotites in the top
tayers of the soi[.

(v) AgriculturaI usage: rnsecticides and pesticides sprayed on agricutturaIproducts can contaminate the surrounding ecosystem.- These
substances safeguard crops from bacteriat infections, insect
infestations, viral threats and funga[ diseases. However, the usage of
sprays, lead to mixture of chemicats into groundwater, contributi;g to
the generation of pharmaceuticaI waste.

(vi) Domestic drug use and disposa[: rmproper disposat of pharmaceuticaI
and personat care products by consumers results in ihe pottution of
streams, groundwater, [akes and rivers. pharmaceuticaI waste,
chemicat waste, personal care products and their waste, results in
potlution in househotd as wetl as in environment.

(vii) water treatment facilities: lnefficient removal of pharmaceuticat
residues occurs in water treatment p[ants, primarity attributed to
inadequate design

(viii) PharmaceuticaI waste processing facitities: These speciatized
facitities manage substantial quantities of pharmaceuticat chemicat
waste, producing residual waste even after undergoing processing.

qL Page 2 of 4
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Act, 1974 and 31-A of the Air (Prevention & Controt of Pottution) Act, 1981, the

fottowing directions are hereby issued to the Director, AnimaI Husbandry,

Jammu/Kashmir:

a) To acknowtedge the receipt of these directions within one week;

b) To submit an Action Taken Report on the compliances done by the
Department of Animat Husbandry, Jammu/Kashmir on the impact of
Pharmaceuticat Pottution on the Environment.

c) To lnstruct the administrators of atl the Veterinary hospitals, Veterinary
lnstitutes, Breeding/Fietd Stations under the control of Director, AnimaI
Husbandry, Jammu/Kashmir :-

- To dispose of Biohazardous wastes as per the provisions of the Bio-

Medicat Waste Management Rules, 2016, which are potentiatty

infectious and considered to threaten pubtic heatth and the

environment. Such waste needs to be treated and disposed of as per

Schedule-l of the above mentioned rules and as reproduced betow :-

i) t
lncineration or Plasma Pyrolysis. ln absence of these facitities,

Autoctaving / Microwaving / Hyrdoctaving fottowed by

Shredding or Mutitation.

ii) ni-^-rlorl madi tn .t Ahrihi^+ir.c

Cvtotoxic DruEs - Expired Cytotoxic drugs and items

contaminated with Cytotoxic drugs to be returned back to the

manufacturer or supp[ier for incineration at temperature
>12000C or to Common Bio Medicat Waste Treatment Facitity

or Hazardous Waste Treatment, Storage and DisposaI Facitity

for incineration at temperature >'12000C or encapsulation or

Ptasma Pyrotysis at > above 12000C. At[ other discarded
medicines shat[ either be sent back to the manufacturer or

disposed by incineration.

iii) Chemicat Wastes, which is used in the production of

Biotogicat and used or discarded disinfectants - Disposed of by

incineration or Ptasma Pyrolysis or encapsulation in Hazardous

Waste Treatment, Storage and DisposaI Facitity.

iv) Chemical Liquid Wastes, generated due to use of chemicals
in production of bioLogicat and used or discarded disinfectants,

w Page 3 of 4
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Sitver X-Ray Fitm Devetoping Liquid, Discarded Formatin,

lnfected Secretions, Aspirated Body Ftuids, Liquid from

Laboratories and Ftoor Washings, Cteaning, Housekeeping and

Disinfecting Activities - After resource recovery, the chemicat
liquid waste sha[[ be pre-treated before mixing with other waste

water.

To ensure that the effluent discharged from the hos pita ls/hea lth care

facilities and emissions if any, conform to the prescribed standards as

per the provisions of the Schedute-ll of the Bio-medical Waste

Management Rutes, 201 6.

To dispose of the Chemotherapy waste inctuding empty medicine

botttes and other medications, as per the prescribed Rutes:

To dispose of the Radioactive Hazardous Pottutants generated from
hospitats and research facilities, as per the provisions of the Atomic

Energy Act, 1962 and the Rutes made there under.

The response must reach J&K Pottution
before 31th )u\y,2024.

Enc[: Order dated 6th May,2024.

Copy to:

Control Committee b or

6 L\

1 The Financia[ Commissioner (Addt. Chief Secretary), Forests, Ecology and
Environment Department, CiviI Secretariat, Jammu / Srinagar.
The Administrative Secretary to Government, Anima[, Sheep Husbandry and
Fisheries Department, Civit Secretariat, Jammu / Srinagar.
Regionat Director, J&K PCC, Jammu/Kashmir.
EnvironmentaI Engineer, J&K PCC, Jammu.
PrincipaI Scientific Officer, J&K PCC, Jammu.
Scientist-B, l/c BMWM, J&K PCC, Kashmir.
Scientist-A, l/c BMWM, J&K PCC, Jammu.

2

?

4
5
b
7
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail. com

0191 -2472881,2476925

Anne*-3
Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190008

Chief Engineer
JaI Shal<ti Department
Jammu/Kashmir

No: JKPCC/NGr-4e7 /2024/ 3)S -331 Date:{ -og-2o24

Subject: "lmpact of Pharmaceutical toxicity on the Environment and its
Regul,atory aspects" -Directions thereof.

Ref . News item titLed "lmpact of Pharmaceuticaltoxicity on the environment and
its regulatory aspects" appearing in Currenf Sclence dated 25.02.2024 - in OA

No.497/2024.

1. Whereas, a news item titl.ed "lmpact of Pharmaceutical toxicity on the

environment and its reguLatory aspects" appeared in Current Science dated

25-02-2024.

2. Whereas, Hon'bte NationaI Green TribunaI has tal<en cognizance of the news

item and issued directions in the matter dated 6th May, 2024 (copy

enctosed).

3. Whereas, lndia has been recognized as the third targest pharmaceutical

producer on a gl.oba[ scate, with about 3000 pharmaceutical ptants and an

extensive range of around 10,500 products.

4. Whereas, the pharmaceuticat-induced environmentaI contamination needs

urgent attention because around 43o/o of gtobat rivers are facing risks from

Active Pharmaceuticat lngredients (APls). Pharmacies sometimes cannot

fitter att the chemicats used in pharmaceutical production (e.9. sotvents,

active pharmaceuticat ingredients (APls), excipients, additives, by-products,

intermediates, etc.). These chemicats cause ecosystem imbatances that

give rise to chemicat poltution in the environment.

5. Whereas, pharmaceuticats can find their way into the environment through

various means, such as inappropriate disposaI of medications and discharge

from manufacturing wastewater units. The retease of drug compounds into

the environment stems f rom muttipte sources, inctuding direct disposaI f rom

pharmaceuticaI manufacturing facitities, patient usage, animaI excretion,

aqua farming practices and the improper disposa[ of unused or expired

medications.

t..-t t Page 1 of 3Ar/Y
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6. Whereas, studies have shown that the groundwater in industriat areas is

highty pottuted with muttidrug resistant bacteria.

7. Whereas, the causes of pharmaceutical' pottution, has been main[y

attributed to:

(i) Drug ingestion and excretion: For both humans and animats'

medicationsforimmediatediseasepreventionisingested.However,
excretionofthesedrugsfromthebodyoccurSthroughprocessessuch
aS urination, defecation and sweating. over time, these pharmaceuticaI

remnantsareexpeltedfromthebody,subsequentlyenteringintothe
environment and water systems.

(ii) Healthcare institutions disposat: Hospitats and heatthcare facilities

contributesignificanttytopharmaceuticaIpo[[utionduetoinadequate
disposat practices or contraventions in ru[es and regutations of

Standards.ThetackofpropermanagementteadstopharmaceuticaI
waste in healthcare f acitities.

(iii) Drug manufacturing units: Some drug manufacturers dispose of

excess drugs and other used chemicats/by-products in tandf itts or f [ush

them, teading to pottution through wastewater run-off, eventuatty

permeating into the environment and water bodies.

(iv) Domestication of animals: Drugs fed to domestic animats are not

atways entirety metabotized, resutting in the excretion of excess

pharmaceuticats. This teads to the settling of metabotites in the top

layers of the soi[.

(v) Agricutturat usage: lnsecticides and pesticides sprayed on agricuttural

products can contaminate the surrounding ecosystem. These

substances safeguard crops from bacteriaI infections, insect

infestations, viral threats and fungaI diseases. However, the usage of

sprays, lead to mixture of chemica[s into groundwater, contributing to

the generation of pharmaceuticaI waste.

(vi) Domestic drug use and disposat: lmproper disposal of

pharmaceuticat and personat care products by consumers results in

the pottution of streams, groundwater, [akes and rivers' PharmaceuticaI

waste, chemicaI waste, personaI care products and their waste, results

in pot[ution in househotd as we[t as in environment.

Page 2 of 3
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(vii)Watertreatmentfacitities:lnefficientremovaIofpharmaceuticaI
residues occurs in water treatment ptants, primari[y attributed to

inadequate design.

(viii) Pharmaceutical waste processing facilities: These specialized

facitities manage substantiaI quantities of pharmaceuticaI chemicat

waste, producing residuat waste even after undergoing processing'

Therefore, in view of the above facts and in exercise of powers vested in the

Chairman, J&K Pottution Control Committee, under Section 5 of the Environment

(Protection) Act 1 986, Section 33-A of the Water (Prevention & Controt of Pottution) Act,

1g74 and 31-A of the Air (Prevention & Controt of Potl.ution) Act, 1981, the foltowing

directions are hereby issued to the Chief Engineer, Pubtic Heatth Engineering, Jat

Shal<ti Department, Jammu/Kashmir :-

a) To acknowtedge the receipt of these directions within one week;

b) To set up facitities in the laboratories for analyzing pharmaceutical

residues in drinking water.

c) ln case of pharmaceutica[ residues found in water, to set up treatment

facitities for removal of pharmaceuticat residues in water, in order to

meet the drinking water standards.

The response must reach J&K Pottution Control Committee by or b

12th August 2024.

Enct: Order dated 6th May,2O24.
(Vasu

Ch a irma n

1. The Financiat Commissioner (Addt. Chief Secretary), Jat Shakti Department,

Civil Secretariat, Jammu / Srinagar.

2. The Financiat Commissioner (Addt. Chief Secretary), Forests, Ecology and

Environment Department, Civit Secretariat, Jammu / Srinagar.

3. Regionat Director, J&K PCC, Jammu / Kashmir.

4. EnvironmentaI Engineer, J&K PCC, Jammu.
5. PrincipaI Scientific Officer, ]&K PCC, Jammu.
6. Scientist-A, lic NGT, J&K PCC, Jammu.

ore
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Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Annal - L1

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190008

Director
Urban LocaI Bodies,
Jammu / Kashmir.

No: JKPCC/NGr-4e7 /2024/ bbL-338 Date: L -$-zozq

Subject: "lmpact of Pharmaceutical toxicity on the Environment and its
Regutatory aspects" -Directions thereof.

Ref. Neuzs item titled "lmpact of Pharmaceutical toxicity on the environment and
its regulatory aspects" appearing in Currenf Scienc e dated 25.02.2024 - in OA

No.497/2024.

1. Whereas, a news item titted "lmpact of Pharmaceuticat toxicity on the
environment and its regutatory aspects" appeared in Current Science dated
25-02-2024.

2. Whereas, Hon'bte National Green TribunaI has taken cognizance of the news
item and issued directions in the matter dated 6th May, 2024 (copy enctosed).

3. Whereas, lndia has been recognized as the third [argest pharmaceuticaI
producer on a global scale, with about 3000 pharmaceutical ptants and an

extensive range of around 10,500 products.

4. Whereas, the pharmaceuticat-induced environmentaI contamination needs
urgent attention because around 43o/o of gtobat rivers are facing risks from
Active PharmaceuticaI lngredients (APls). Pharmacies sometimes cannot
fitter att the chemicats used in pharmaceuticaI production (e.g. sotvents,
active pharmaceuticaI ingredients (APls), excipients, additives, by-products,
intermediates, etc.). These chemicats cause ecosystem imbatances that give

rise to chemicaI pottution in the environment.

5. Whereas, pharmaceuticats can find their way into the environment through
various means, such as inappropriate disposaI of medications and discharge
from manufacturingwastewater units. The retease of drug compounds into the
environment stems from muttipte sources, inctuding direct disposat from
pharmaceutical manufacturing facitities, patient usage, anima[ excretion,
aqua farming practices and the improper disposaI of unused or expired
medications.

,^ri'14
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6. Whereas, Rute 15 of the Sotid Waste Management Rules, 2016 defines the

duties and responsib itities of locat authorities and viltage Panchayats of

census towns and urban agglomerations inctuding the foltowing :-

15 (i) Estabtish waste deposition cenfies for domestic hazardous

waste and give direction for waste generators to deposit domestic

hazardous wastes at these centres, for its safe disposat. Such

facitity shatt be estabtished in a city or town in a manner that one

centre is set up for the area of twenty square kitometres or part

thereof and notify the timings of receiving domestic hazardous

waste at such centres;

15 (j) ensure safe storage and transportation ofthe domestic hazardous

waste to the hazardous waste disposal facitity or as may be

directed by the State Pottution Control Board or the Potlution

ControI Committee;

7. Whereas, studies have shown that the groundwater in industrial areas is

highty pottuted with multidrug resistant bacteria.

8. Whereas, the causes of pharmaceuticaI poltution, has been mainty attributed

to:

(i) Drug ingestion and excretion: For both humans and anima[s,

medications for immediate disease prevention is ingested. However,

excretion of these drugs from the body occurs through processes such as

urination, defecation and sweating. Over time, these pharmaceuticaI

remnants are expetted from the body, subsequentty entering into the

environment and water systems.

(ii) Heatthcare institutions disposat: Hospitals and heatthcare facilities

contribute significantty to pharmaceuticaI po[[ution due to inadequate

disposat practices or contraventions in rutes and regutations of

standards. The lack of proper management teads to pharmaceutical

waste in heatthcare facitities.

(iii) Drug manufacturing units: Some drug manufacturers dispose of excess

drugs and other used chemicats/by-prod ucts in tandfitts or ftush them,

Page 2 of 4pr,
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teading to poLtution through wastewater run-off, eventuatly permeating

into the environment and water bodies.

(iv) Domestication of animals: Drugs fed to domestic animals are not
atways entire[y metabotized, resutting in the excretion of excess
pharmaceuticats. This leads to the settting of metabolites in the top

layers of the soi[.

(v) AgricutturaI usage: lnsecticides and pesticides sprayed on agricultura[
products can contaminate the surrounding ecosystem. These

substances safeguard crops from bacteriat infections, insect

infestations, viral threats and fungal diseases. However, the usage of

sprays, [ead to mixture of chemicals into groundwater, contributing to the
generation of pharmaceuticaI waste.

(vi) Domestic drug use and disposat: lmproper disposaI of pharmaceuticaI

and personaI care products by consumers results in the pottution of

streams, groundwater, [akes and rivers. PharmaceuticaI waste, chemicaI

waste, personal care products and their waste, resutts in poltution in

househotd as we[[ as in environment.

(vii) Water treatment facitities: lnefficient removaI of pharmaceutlcaI

residues occurs in water treatment ptants, primarily attributed to
inadequate design.

(viii) PharmaceuticaI waste processing facitities: These specia[ized f acilities
manage substantial quantities of pharmaceuticaI chemicaI waste,
producing residuaI waste even after undergoing processing.

Therefore, in view of the above facts and in exercise of powers vested in the

Chairman, J&K Pottution Control Committee, under Section 5 of the Environment

(Protection) Act 1 986, Section 33-A of the Water (Prevention & Control of pottution) Act,

1974 and 31-A of the Air (Prevention & Controt of Pottution) Act, 1981, the fottowing

directions are hereby issued to the Director Urban LocaI Bodies, Jammu/Kashmir:-

a) To acknowtedge the receipt of these directions within one week;
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b) To submit an Action Taken Report on the comptiances done by the Urban

LocaI Bodies for estabtishment of waste Deposition centres and

notification of timings for receiving the Domestic Hazardous waste at

these centres.

c)TosubmitatistofWasteDepositionCentresatongwiththeirgeo
coordinates.

d) To submit the quantity of pharmaceuticaI waste received at these centres

since 2019 and its transportation, treatment and disposal thereof to an

authorized common Bio Medicat waste Treatment Facitity or Hazardous

Waste Treatment, Storage and DisposaI Facitity.

The response must reach J&K Pottution control committee by or before

12th August 2024.

Enct: Order dated 6th MaY,2024.

I
(Vasu Yadav

C ha irma n

Copy to:

1. The Financiat commissioner (Addt. chief secretary), Forests, Ecotogy and

Environment Department, Civit Secretariat, Jammu / Srinagar'

2. Commissioner/secretary to Gow; Housing and urban Devetopment

Department, Civit Secretariat, Jammu / Srinagar.

3. Regionat Director, J&K PCC' Jammu/Kashmir.

4. EnvironmentaL Engineer, J&K PCC, Jammu.

5. PrincipaI Scientific Officer, J&K PCC, Jammu.

6. Scientist'A' ln charge MSW, PCC, Jammu.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com

membersecretaryjkspcb@g mail.com

0191 -2472881,2476925

Director
Agriculture Production & Farmers Wetfare,
Jammu/Kashmir.

No: JKPCC/NGT-4e7 /2024/ 331- 3LI5

Anr^-* 5

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190008

Sub:

Ref.

1.

2.

3.

4.

5.

6.

7.

Date: 2 -W-zozq

"lmpact of Pharmaceutical toxicity on the Environment and its
Regu latory aspects" -Directions thereof .

Neuzs item titled "lmpact of Pharmaceutical toxicity on the environment and
its regulatory aspects" appearing in Current Science dated 25.02.2024 - in OA
No.497/2024.

Whereas, a news item titted "lmpact of Pharmaceutical toxicity on the
environment and its regutatory aspects" appeared in Current Science dated
25-02-2024.

Whereas, Hon'bte NationaI Green TribunaI has taken cognizance of the news
item and issued directions in the matter dated 6th May, 2024 (copy
enctosed).

Whereas, lndia has been recognized as the third targest pharmaceutical
producer on a gtobal scale, with about 3000 pharmaceutical ptants and an
extensive range of around 10,500 products.

Whereas, the pharmaceuticat-induced environmentaI contamination needs
urgent attention because around 43o/o of gtobat rivers are facing risks from
Active Pharmaceutical lngredients (APls). Pharmacies sometimes cannot
fil,ter a[[ the chemicats used in pharmaceuticaI production (e.9. sotvents,
active pharmaceuticaI ingredients (APls), excipients, additives, by-products,
intermediates, etc.). These chemicats cause ecosystem imbatances that give
rise to chemical pottution in the environment.

Whereas, pharmaceuticats can find their way into the environment through
various means, such as inappropriate disposat of medications and discharge
from manufacturing wastewater units. The retease of drug compounds into
the environment stems from muttipte sources, inctuding direct disposaI from
pharmaceutical manufacturing facitities, patient usage, anima[ excretion,
aqua farming practices and the improper disposal of unused or expired
medications.

Whereas, studies have shown that the groundwater in industrial areas is
highty pottuted with muttidrug resistant bacteria.

Whereas, the causes of pharmaceuticaI pottution, has been mainty
attributed to:

J&K PCC

-#
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(i) Drug ingestion and excretion: For both humans and anima[s,
medications for immediate disease prevention is ingested. However,
excretion of these drugs from the body occurs through processes such
as urination, defecation and sweating. Over time, these pharmaceutical
remnants are expelled from the body, subsequentty entering into the
environment and water systems.

(ii) Heatthcare institutions disposat: Hospitats and heatthcare facitities
contribute significantty to pharmaceuticaI pollution due to inadequate
disposat practices or contraventions in rutes and regulations of
standards. The lack of proper management leads to pharmaceutical
waste in hea[thcare facilities.

(iii) Drug manufacturing units: Some drug manufacturers dispose of
excess drugs and other used chemicats/by-products in tandfitts or flush
them, teading to potlution through wastewater run-off, eventualty
permeating into the environment and water bodies.

(iv) Domestication of animats: Drugs fed to domestic animats are not
always entirely metabotized, resulting in the excretion of excess
pharmaceuticats. This [eads to the settting of metabolites in the top
layers of the soi[.

(v) Agricutturat usage: lnsecticides and pesticides sprayed on agricuttural
products can contaminate the surrounding ecosystem. These
substances safeguard crops from bacteriaI infections, insect
infestations, viral threats and funga[ diseases. However, the usage of
sprays, tead to mixture of chemicals into groundwater, contributing to
the generation of pharmaceuticaI waste.

(vi) Domestic drug use and disposat: lmproper disposaI of pharmaceuticaI
and personal care products by consumers results in the pottution of
streams, groundwater, [akes and rivers. PharmaceuticaI waste,
chemicat waste, personal care products and their waste, results in
po[[ution in household as wetl as in environment.

(vii) Water treatment facitities: lnefficient removaI of pharmaceuticaI
residues occurs in water treatment p[ants, primarity attributed to
inadequate design.

(viii) PharmaceuticaI waste processing facitities: These specialized
facitities manage substantiaI quantities of pharmaceuticaI chemica[
waste, producing residuaI waste even after undergoing processing'

Therefore, in view of the above facts and in exercise of powers vested
in the Chairman, J&K Pottution ControI Committee, under Section 5 of the
Environment (Protection) Act 1986, Section 33-A of the Water (Prevention & Control
of Pottution) Act, 1974 and 31-A of the Air (Prevention & Controt of Poltution) Act,
1981, the fottowing directions are hereby issued to the Director, Agricutture
Prod uction & Farmers Wetfare,

Page 2 of 3
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Jammu/Kashmir:-

a) To acknow[edge the receipt of these directions within one week;

b) To submit an Action Taken Report on the comptiances done by the
Department of Agriculture Production & Farmers Welfare,
Jammu/Kashmir, on the impact of lnsecticides/Pesticides Pottution on the
Environment.

c) To submit a list of Pesticides/ Insecticides atong with their quantity, as per
Licenses issued by the Department.

d) To submita listof lndustriat Units in the UTof Jammu & Kashmir, towhom
the Agricu[turaI Licenses have been issued, as on date.

e) To submit the anatysis reports of soit testing conducted by the
Department, due to pestic ide/in secticide spray.

The response must reach J&K Potlution Control Committee by or before

12-Oe- 2024.

Enct: Order dated 6th May,2024.

(Vasu Yadav

ha irma n

Copy to:

1. The Financiat Commissioner (Addt. Chief Secretary), Forests, Ecotogy and
Environment Department, CiviI Secretariat, Jammu / Srinagar.

2. The PrincipaI Secretary to Government, Agricutture Production Department,
CiviI Secretariat, Jammu / Srinagar.

3. Regionat Director, i&K PCC, Jammu/Kashmir.
4. Environmentat Engineer, J&K PCC, Jammu.
5. Principat Scientific Officer, J&K PCC, Jammu.
6. Scientist-A, l/c NGT, J&K PCC, Jammu.

lz'1
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretarylkspcb@gmail.com

0191 -2472881,2476925

flnna /-- 6
Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190008

State Drugs Controtter
Drug & Food ControI Organization,
Jammu & Kashmir.

No: JKpcc tNcr-4s7 t2o24t 5l I -3 17 Date:& -w-2024

Subject: "lmpact of PharmaceuticaI toxicity on the Environment and its
Regulatory aspects" -Directions thereof.

Ref. Neurs item titled "lmpact of Pharmaceutical toxicity on the environment
and its regulatory aspects"a ppearing in Current Science dated 25.02.2024 -

in OA No.497/2024.

1. Whereas, a news item titted "lmpact of Pharmaceutical toxicity on the
environment and its regutatory aspects" appeared in Current Science dated
25-02-2024.

2. Whereas, Hon'bte NationaI Green Tribunal has taken cognizance of the
news item and issued directions in the matter dated 6'h May, 2024 (copy
enctosed)

3. Whereas, lndia has been recognized as the third targest pharmaceutical
producer on a gtobal scate, with about 3000 pharmaceuticaI ptants and an
extensive range of around 10,500 products.

4. Whereas, the pharmaceuticat-induced environmentaI contamination
needs urgent attention because around 43o/o of gl.obal. rivers are facing risks
from Active PharmaceuticaI lngredients (APls). Pharmacies sometimes
cannot fitter al.t the chemicats used in pharmaceuticaI production (e.g.
sotvents, active pharmaceutical ingredients (APls), excipients, additives,
by-products, intermediates, etc.). These chemicats cause ecosystem
imbalances that give rise to chemical pottution in the environment.

5. Whereas, pharmaceuticats can find theirway into the environment through
various means, such as inappropriate disposal of medications and
discharge from manufacturing wastewater units. The retease of drug
compounds into the environment stems from muttipte sources, inctuding
direct disposal from pharmaceuticaI manufacturing facitities, patient
usage, animaI excretion, aqua farming practices and the improper disposaI
of unused or expired medications.

6. Whereas, studies have shown that the groundwater in industriat areas is
highty pottuted with muttidrug resistant bacteria.

7. whereas, the causes of pharmaceutical pottution, has been mainLy

,rfi'd

attributed to
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(i) Drug ingestion and excretion: For both humans and animats,
medications for immediate disease prevention is ingested. However,
excretion of these drugs from the body occurs through processes such
as urination, defecation and sweating. Over time, these
pharmaceutical remnants are expelted from the body, subsequently
entering into the environment and water systems.

(ii) Healthcare institutions disposa[: Hospitats and heatthcare facitities
contribute significantty to pharmaceuticat potlution due to inadequate
disposaI practices or contraventions in rutes and regulations of
standards. The tack of proper management leads to pharmaceutical
waste in heatthcare facilities.

(iii) Drug manufacturing units: Some drug manufacturers dispose of
excess drugs and other used c hem ica [s/by-prod ucts in landfills or
f [ush them, teading to poUution through wastewater run-off , eventuatly
permeating into the environment and water bodies.

(iv) Domestication of animals: Drugs fed to domestic animats are not
atways entirety metabotized, resulting in the excretion of excess
ph armace uticals. This leads to the settting of metabotites in the top
layers of the soi[.

(v) Agricuttural usage: lnsecticides and pesticides sprayed on
agricultura[ products can contaminate the surrounding ecosystem.
These substances safeguard crops from bacteriaI infections, insect
infestations, vira[ threats and fungal diseases. However, the usage of
sprays, lead to mixture of chemicats into groundwater, contributing to
the generation of pharmaceuticaI waste.

(vi) Domestic drug use and disposat: lmproper disposa[ of
pharmaceutical and personaI care products by consumers results in
the poltution of streams, groundwater, [akes and rivers.
Pharmaceutica[ waste, chemical waste, persona[ care products and
their waste, resutts in pottution in househo[d as we[[ as in environment.

(vii) Water treatment facilities: lnefficient removal of pharmaceutical
residues occurs in water treatment ptants, primari[y attributed to
inadequate design

(viii) PharmaceuticaI waste processing facilities: These specialized
facilities manage substantiaI quantities of pharmaceuticaI chemical
waste, producing residuaI waste even after undergoing processing.

Therefore, in view of the above facts and in exercise of powers vested in the

chairman, J&K Pottution controI committee, under Section 5 of the Environment

(Protection) Act 1 986, section 33-A of the water (prevention & controt of pottution)
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Act, 1974 and 31-A of the Air (Prevention & Control. of Pottution) Act, 1981, the

fottowing directions are hereby issued to the State Drugs Controtter, Jammu &

Kash m ir:

a) To acknowtedge the receipt of these dlrections within one week;

b) To submit a report on Actions Taken by the Drug and Food Control
Organization, Jammu & Kashmir, to ensure comptiances by different
stake hotders, in this regard.

c) To submit a list of Pharmaceutica[ lndustries in the UT of Jammu &
Kashmir, to whom the Drug Licenses have been issued. A copy of the
ticenses issued as on date be atso submitted.

The response must reach J&K Pottution Control Committee by or befo

12th August 2024.

Enct: Order dated 6th May,2024. Ao >,1

(Vasu Yadav)
Cha irman

Copy to:

1. The Financia[ Commissioner (Addt. Chief Secretary), Forests, Ecotogy and
Environment Department, CiviI Secretariat, Jammu / Srinagar.

2. The Commissioner, Food & Drug Administration, Jammu & Kashmir.
3. RegionaI Director, J&K PCC, Jammu/Kashmir.
4. EnvironmentaI Engineer, J&K PCC, Jammu.
5. Principat Scientific Officer, J&K PCC, Jammu.
6. Scientist 'A' l/c NGT, PCC Jammu.
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Jammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmail. com

membersecretarylkspcb@gmail.com
0191 -2472881,2476925

Anrt< x - ?
Parivesh Bhavan, Forest ComPlex

Transport Nagar, JammLl, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190008

The Commissioner,
MunicipaI Corporation,
Jammu / Srinagar.

No:JKPCC/NGr- e7 t2o24t5lB - 52q Date: &-6-zozq
Sub: "lmpact of Pharmaceutical toxicity on the Environment and its

Regutatory aspects" -Directions thereof.

Ref. News item titled "lmpact of Pharmaceutical toxicity on the environment and

its regulatory aspects" appearinS in Current Science dated 25.02.2024 - in OA

No.497/2024.

1. Whereas, a news item titl.ed "lmpact of Pharmaceutical toxicity on the

environment and its regutatory aspects" appeared in Current Science dated

25-02-2024.

2. Whereas, Hon'bte NationaI Green Tribunat has taken cognizance of the news

item and issued directions in the matter dated 6'h Muy, 2024 (copy

enctosed).

3. Whereas, lndia has been recognized as the third targest pharmaceuticaI

producer on a gtobal scate, with about 3000 pharmaceutical plants and an

extensive range of around 10,500 products.

4. Whereas, the pharmaceuticat-induced environmentaI contamination needs

urgent attention because around 43o/o of gtobat rivers are facing risks from

Active Pharmaceutica[ lngredients (APls). Pharmacies someti mes cannot

fil.ter al.l. the chemicats used in pharmaceuticaI production (e.g. sotvents,

active pharmaceuticat ingredients (APls), excipients, additives, by-products,

intermediates, etc.). These chemicats cause ecosystem imbatances that
give rise to chemicat pottution in the environment.

5. Whereas, pharmaceuticats can find their way into the environment through

various means, such as inappropriate disposaI of medications and discharge

from manufacturing wastewater units. The retease of drug compounds into

the environment stems f rom muttipte sources, inctuding direct disposaI f rom

pharmaceutical. manufacturing facitities, patient usage, animaI excretion,
aqua farming practices and the improper disposa[ of unused or expired

medications.

J&K

"-(
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6. Whereas, Rute 15 of the Sotid Waste Management Rutes,2016 defines the

duties and res pon sibilities of [oca[ authorities and vittage Panchayats of

census towns and urban aggtomeratlons inctuding the fottowing :-

15 (i) Estabtish waste deposition centres for domestic hazardous
waste and give direction for waste generators to deposit
domestic hazardous wastes at these centres, for its safe

disposa[. Such facitity shat[ be estabtished in a city or town in a
manner that one centre is set up for the area of twenty square

kilometres or part thereof and notify the timings of receiving

domestic hazardous waste at such centres;
15 (j) ensure safe storage and transportation of the domestic

hazardous waste to the hazardous waste disposaI facitity or as

may be directed by the State Pottution Control Board or the
Pottution ControI Committee;

7. Whereas, studies have shown that the groundwater in industriaI areas is

highty pottuted with muttidrug resistant bacteria.

8. Whereas, the causes of pharmaceuticaI poltution, has been mainty

attributed to:

(i) Drug ingestion and excretion: For both humans and anima[s,

medications for immediate disease prevention is ingested. However,

excretion of these drugs from the body occurs through processes such

as urination, defecation and sweating. Over time, these pharmaceuticaI

remnants are expetted from the body, subsequent[y entering into the
environment and water systems.

(ii) Heatthcare institutions disposat: Hospitats and heatthcare facitities
contribute significantty to pharmaceuticaI poltution due to inadequate
disposaI practices or contraventions in rules and regutations of
standards. The tack of proper management leads to pharmaceuticaI
waste in heatthcare f acitities.

(iii) Drug manufacturing units: Some drug manufacturers dispose of
excess drugs and other used chemicals/by-products in tandfilts or ftush
them, teading to poltution through wastewater run-off, eventuatly
permeating into the environment and water bodies.

Page 2 of 4W

51



(iv) Domestication of animals: Drugs fed to domestic anima[s are not

atways entirety metabotized, resulting in the excretion of excess

pharmaceuticats. This teads to the settting of metabotites in the top

layers of the soit.

(v) Agricuttural usage: lnsecticides and pesticides sprayed on agricultural

products can contaminate the surrounding ecosystem. These

substances safeguard crops from bacteriaI infections, insect

infestations, viraI threats and fungaI diseases. However, the usage of

sprays, lead to mixture of chemicals into groundwater, contributing to

the generation of pharmaceuticaI waste.

(vi) Domestic drug use and disposat: lmproper disposa[ of

pharmaceutical and personal care products by consumers results in

the pottution of streams, groundwater, takes and rivers. Pharmaceuticat

waste, chemicaI waste, personaI care products and their waste, results

in pottution in househotd as wet[ as in envlronment.

(vii) Water treatment facitities: lnefficient removaI of pharmaceuticaI

residues occurs in water treatment ptants, primarily attributed to

in ad eq uate design.

(viii) PharmaceuticaI waste processing facitities: These specia[ized

facitities manage substantiaI quantities of pharmaceuticat chemicaI

waste, producing residuat waste even after undergoing processing.

Page 3 of 4

Therefore, in view of the above facts and in exercise of powers vested in the

Chairman, J&K Pottution Contro[ Committee, under Section 5 of the Environment

(Protection)Act 1 986, Section 33-A of the water (Prevention & controI of Pottution)Act,

1974 and 31-A of the Air (Prevention & Control of Pottution) Act, 1981 , the fottowing

directions are hereby issued to the Commissioner, MunicipaI Corporation, iammu /

Srinagar:-

a) To acknowtedge the receipt of these directions within one week;

b) To submit an Action Taken Report on the comptiances done by the

MunicipaI Corporation for establishment of Waste Deposition Centres

U,
1(v

52



and notification of timings for receivingthe Domestic Hazardous waste at

these centres.

c) To submit a tist of Waste Deposition Centres atong with their geo

coordinates.

d) To submit the quantity of pharmaceuticat waste received at these centres

since 2019 and its transportation, treatment and disposal thereof to an

authorized common Bio Medicat waste Treatment Facitity or Hazardous

Waste Treatment, Storage and Disposat Facitity.

The response must reach J&K Pottution control committee by or before

12th August 2024.

Enct: Order dated 6th YlaY,2o24,

asu Ya dav)

Chairman

Copy to:

1. The Financiat commissioner (Addt. chief Secretary), Forests, Ecotogy and

Environment Department, Civit Secretariat, Jammu / Srinagar'

2. Commissioner/Secretary to GoW; Housing and Urban Development

Department, Civit Secretariat, Jammu / Srinagar.

3. Regionat Director, J&K PCC, Jammu/Kashmir.

4. Environmental Engineer, J&K PCC, Jammu.

5. Principat Scientific Officer, J&K PCC, Jammu.

6. Scientist'A' ln charge MSW, PCC, Jammu.

I ,r1

Page 4 of 4
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ft'nv"'c-tr - g Oficeoftrc
Chairman J&K Polluticn Conirol Cnrnmitbe

Jammu / rlnnagar

R. No.

Dated:

EN
OFTICE OF THE STATE DRUGS CO
DRUGS & FOOD CONTROL ORGANIZATION

PATOLI MANGOTRIAN J&K (JAMMT])

(

C an
K Pollution Control Committee

Parivesh Bhavan Forest Complex
Transport Nagar Jammu

Subject:- Impact of Pharmaceutical Toxicity on the environment and its regulatory
aspects - Regarding.

Ref:- JKPCC/NGT-49712024/311-317 dt:02.08.2024

Sir,
The receipt of your ofiice under reference communication is

acknowledged hereby.

As on date , a total of number of 70 Pharmaceutical Units exist in the Union
Territory of Jammu & Kashmir who are holding valid License(s) granted by
the competent Authority under the provisions of Drugs & Cosmetics Act'
l94O & various Rules made there under viz, Drugs Rules, 1945 , Medical
Device Rules , 2Ol7 & Cosmetics Rules, 2020. The basic mandate of the

Organization is to impiement provisions of Drug Laws so as safe .

eflicacious & quality drugs are manufactured / sold in the country for end

users.

The details of such units is annexed herewith as Annexure (A" indicating
the Name & Address of the Unit , Licensing details & type of
Manufacturing Activity as indicated against each unit.

An enumerated details of Units on the basis of type of manufacturing

activity is summarized as below :

No. of Units carrying out manufacturing of Pharmaceutical Dosage Forms /
Disinfectants / Other Preprations : 40
No. of Units carrying out manufacturing of Bulk Drugs : 02

No. of Units carrying out manufacturing of Medicinal Gases : ll
No. of Units carrying out manufacturing of Medical Devices : 10

No. of Units carrying out manufacturing of Cosmetic Items : 07

With respect to action taken / procedures adopted by this organization related to

the subject matter, the Department is taking various proactive measures & are

highlighted as under :

2
3

4
5

+-- ---4J

No. DFo/D-e42t lg92
Dt: sQ -pg- Wzq
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D All regulatory clearances in favor of Active Pharmaceutical Ingredients
(API) Manufacturing Units or units engaged in manufacturing of Medical
Products are granted subject to the clearance of local PCB/?CC
authorities. The mandate to evaluate the effluents rests with PCC & the
individual entrepreneur.
The laboratories existing in Pharmaceutical Manufacturing Units have
provision for Microbiological Analysis & the Bio-Medical Waste
generated within the units is disposed off strictly as per the mandate of
Bio-Medical Waste Management Rules, 2016. The Department ensures

that the manufacturing units provide a copy of agreement reached with
vendors / agencies who handle the Bio Medical Waste as per Scientific
Norms.

ii) The Blood Centers & Blood Storage Centers are regulated strictly as

mandated under Schedule F to Drugs Rules, 1945. The said provision of
Drug Law provides for shelf life of Blood & Blood Components & the

unutilized / expired stocks of Blood / Blood Components is treated in

terms of the provisions of Bio Medical Waste Management as indicated

above.

iiD The Department is regularly issuing Advisories through print media

educating the end users about the manner in which expired medicines

available at domestic level should be handled. (copy of recent advisoty
herewith as Annexure B- Para 07 ofPage 01 of03).

iv) The Department is securing due diligence to ensure that sub Rule 17 of
Rule 65 of Drugs Rules, 1945 is complied in letter & spirit by the

concerned stakeholders (Related to stocking of Expired Medicines)'

v) The manufacturing houses have a mechanism to recall the unutilized

stocks of Medical Products for collecting them at their Principal

Distribution source & taking proper measures for its scientific disposal.

with respect to list of Pharmaceutical lndustries along with complete details '
please refer to Annexure ('AD

This is for favor of your information.

Yd;rP FaithfullY
'k\'t'

r"o,ffiir.,"l
State Drugs Controller

Drug & Food Control Organization
J&K (Jammu)

f,l,ncl: Annexure A - 07 Leeves
Annexure B- 03 Leaves
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)
Drue Manufacturins Units in J&K State (70)

IWS Vivek
Pharmachem (I) Ltd.,
IWs Vivek
Pharmaceuticals Pvt
Ltd

unon6oo-H.

Date of
Issue

S.No Name of the Unit Address of the firm Mfg. Iic No. Valid upto Manufacturing
Activity

1
IWs Pharose Remedies
Limited,

22-Milestone, Patli
Morh, NH-IA, Jammu

IK-DU29
JK-o1/30

(Form 25 & 28)
27.06.1998 3L.12.2026

Pharmaceutical
Dosage Forms

2
IWs Ethicare
Laboratories

15-Industrial Estate,
Digiana" Jammu

JK-01/37 JK-
01/38

(.Form 25 & 28 &
issued in lieu of Change in

Constitution)

22.04.2024 21.04.2029

Pharmaceutical
Dosage Forms

3
IWS Ravenbhel Health
Care PvL Ltd

16-17, EPIP, SIDCO,
B. Brahmana, Jammu

JW0U56IK/01/57
(Form 25 & 28)

04.03.2004
03.03.2029 Pharmaceutical

Dosage Forms

4
IWs Sun Pharma
Laboratories limited

6-9, EPIP, Kartholi,
BB, J&K

JK/o1/58 IK/01162
(Form 25 & 28)

16.t2.2013
15.12.2028 Pharmaceutical

Dosage Forms

5
IWs Medley
Pharmaceuticals Ltd.

Lane No.3 Phase 1

Sidco industrial estate

Bari Bralmna Jammu

Jruol/0s-0617s
JIVO1/05-06176
(Form 25 & 28)

07.05.2005 08.05.2025 Pharmaceutical
Dosage Forms

6 IWs Ind-Swift Ltd.,
Phase-I, Industrial
Growth Centre Samba,

Jammu

JK/01/05-06182
JM1/0s-06199
(Form 25 &.28)

28.05.2005
28.10.200s

27.05.2025
(both

Licenses)

Pharmaceutical
Dosage Forms

7
IWs Anphar Organics

Pvt Limited,
SIDCO-EPIP-Kartholi.
Bari Brahmna , Jammu

IW0y07 -08/13 1

rK/0U07-081t32
(Form 25 & 28)

29.07.2007
28.01.2027 Pharmaceutical

Dosage Forms

EPIP, Bari Brahmna,
Jammu

rK/0v07-08/128
JK/O1 107-081129
(Form 25 & 28 8.
issued in lieu of Change in
Constitution)

1 1.01 .2024
10.01.2029

Pharmaceutical
Dosage Forms

8
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9 Ivl/s Accent Pharma
EPIP- Kartholi Block-
D Bari Brahmna
Jammu

JW0U07-08lrzs
rw0v07-081126
(Form 25 & 28)

18.05.2007 17.0s.2027 Pharmaceutical
Dosage Forms

10 IWS Lupin Limited,
EPIP Kartholi, Bari
Brahmna" Jammu

IK/0U07 -081123

IK/0U07-081124
(Form 25 &.28\

26.04.2007 2s.04.2027 Pharmaceutical
Dosage Forms

11
IWs Biosearch
Organics

Industrial Estate Kathua
JK/O1/06-07ltt4
JK/O1/06-07lll5
(Form 25 & 28)

31.08.2006
30.08.2026 Pharmaceutical

Dosage Forms

t2
IWs Nordic
Formulations Pvt. Ltd

IGC - Phase I, SIDCO
Samba

JK/o1/06-07llr2
JK/o1/06-07lrt3
(Form 25 & 28)

18.08.2006 17.08.2026 Pharmaceutical
Dosage Forms

13
IWs Cadila
Pharmaceuticals Ltd,

Industrial Growth
Centre, J&K, SIDCO
Samba

*JK/O1/06-07lll0
*JIV01/06-07llll
**JK/o1/07-08/137
**JK/O1/08 -091146

(Form 25 & 28)

*29.07.2006
**24.tz.zoo7

*28.07.2026
*r,23.12.2027

Pharmaceutical
Dosage Forms

l4
IWS Minil
Laboratories Pvt Ltd.,

26, Industrial Estate

Digiana, Jammu

rw0u14
Jrvo1/1s
(Form 25 & 28)

01.01.1989
31.12.2027 Pharmaceutical

Dosage Forms

15

IWS Rohit
Pharmaceuticals and

122, Phase II, lndustrial
Extension Are4
Gangyal Jammu, J&K

JK.J/48
TK-J149

(Form 25 &.28)
25.11.1986 31.L2.2026 Pharmaceutical

Dosage Forms

16
lWS Anphar
Laboratories hrt. Ltd

Ind. Extn. Area
Phase-III Ganryal'
Jammu.

JK70U001
JK/o1/002
(Form 25 & 28)

30.01.1990
31.12.2026 Bulk Drug

(API)

IWs Emcure
Pharmaceuticals ltd.

Lane No. 3, Phase-II,
SIDCO Industrial
complex, BB, Jammu.

JIVO1/08-09/155
JK/01/08-091156
(Form 25 &.28) 07.03.2009

06.03.2029 Pharmaceutical
Dosage Formsl7
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18
IWs Ravenbhel
Biotech

EPIP, SIDCO, Kartholi,
Bari Brahmna Jammu,
J&K

JK/O1/1t-t2/192
JK/o1/l r-tzll93
(Form 25 & 28)

29.03.20t2 28.03.2027
Pharmaceutical
Dosage Forms

19 lWs Ideal Cures Pvt.
Ltd.,

SIDCO Ind. Complex,
Bari-Brahman4 Jammu

IK(}Ll07-081122
(Form 25)

07.04.2007
06.04.2027

Coating
Material for
Pharmaceutical
Dosage Forms

20 IWs Libra Chemicals Jasath Ghagwal Samba

J&K
Jrvol/16- 171249
(Form 25)

22.03.2017 21.03.2027
Disinfectants

2l
IWs Pearl Medical
Aids and equipments
P\4.Ltd

IGC SIDCO , Phase,

Samba, J&K
MFG/\{D /202100
0223 (Form-MD 5)

31.07.202t 30.07.2026
Medical

Devices (Class
A&B)

22
IWs Kay Kay Gases Chek Shekhan,

Industrial extension
Area Kathua ,J&K

JK/01/1t-121t95
(Form 25) 30.03.20t2 29.03.2027

Medicinal
Gases

23 IWs Dabur (India) Ltd.
Lane No.3,phase II
Bari- Brahmna Jammu

Jrv01/06-071106
(Form 25)

20.07.2006 19.07.2026
Mosquito
Repellants

24
lWs Samrat Surgicals
Pvt. Ltd,

SIDCO Indl. Complex,
Bari Brahmn4 Jammu.

MFGA{D 1202U00
0078 (Form MD-s)

0t.04.2021
3r.03.2026

Medical
Devices (Class

A&B)

25
IWs Alpha
Disinfectant

39-C, Phase III,
Industrial Area,
Gangyal, Jammu

21.09.1998 31.t2.2026 Disinfectants

26
IWs Sud Pines Pvt.

Ltd.,
SIDCO Complex Lane
No.3,BariBrahmana

Jru01/30
(Form 25)

27.08.1998 3r.12.2026.
Pharmaceutical

Oils

27
IWs Valley Minerals
and Chemicals

Lane 2, Phase II,
SIDCO, BB, Jammu

IWUUT|-221313
(Form 25 & Issued
in lieu of Change
in Constitution)

1 1.08.2021 10.08.2026
Medicinal

Gases

28 IWs RSS Gases
Lane 4, Food Park BB,

Jammu
rw0yt7-t8l2s0
(Form 25)

17.08.2017
16.08.2027

Medicinal
Gases

Jrvol/31
(Form 25)
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29 N{/s Zeiss Pharma. Unit IL IGC, Samba,
J&K

IW02n6-t7 t232
(Form 28)

18.04.2016 17.04.2026 Pharmaceutical
Dosage Forms

30
IWs R.R. Medicare
Products

3,A. lndustrial Estate,
Bari Bratrmana, Jammu

MFG/IVID 12022t00
0237
(Form MD-5)

t8.05.2022 17.05.2027
Medical

Devices (Class
A&B)

31 IWs Zuventus
Healthcare,

Lane No. 3, Phase-II,
SIDCO Industrial
complex,
Bari Brahmana,
Jammu.

IWDUrt-tzt173
(Form 28)

20.04.2026 Pharmaceutical
Dosage Forms

32
IWs Naturis Cosmetics
P\rt Limited

SIDCO Industrial
complex,
Bari Brahmana,
Jammu.

JWzt-22/COS-
8/334 (Form
cos-8) 26.03.2022 25.03.2027

Cosmetic
Items

33

IWs Celine Healthcare
P\rt limited

15, SICOP,
Industrial Estate Kathua

cos8JK2024000001
(Form COS-8 04.07.2024

03.07.2029
Cosmetic

ftems

34
IWs Dabur India
Limited

Lane 3, Phase II,
SIDCO Industrial
Complex, BB, Jammu

cos8JK2023000003
(F-Cos-8) 28.11.2023

2V.11.2028
Cosmetic

Items

35
IWs Godrej Consumers
Products

Unit IL SICOP Kathua
J&K

cos8JK2022000001
(cos-8) 05.08.2022 04.08.2027

Cosmetic
Items

36

IWs Synthimed Labs
P\4. Ltd (Earlier titled
as Ind-Swift
Laboratories Ltd.)

Phase-I, Industrial
Growth Centre Samba,
Jammu

JK/o1/0s-06/83
Jrvo1/05-06t84

(Form 25 & 28 &
issued in lieu of Change

in Constitution)

t4.06.2024 13.06.2029
Bulk Drug

(APr)

37 IWs Kashmir Gases
SIDCO , Industrial
Complex BB Jammu

JK/01/l t-r2t177
(Form 25)

25.06.201t
24.06.2027 Medicinal

Gases

38 JK Bandage Industries Gangyal Jammu
MFGA4D/2020/0003

04 (Form ND-5) 08.01.2021
07.01.2026 Medical

Devices (Class
A&B)

2t.04.2011
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39
Lane No. 4, Kartholi
Bari Brahmana Jammu

R.S Cryogenic
JWot/20-2U302

(Form 25)
19.09.2020

18.09.2025
Medicinal

Gases

40
Crown India
Enterprises

IGC Phase III Samba
rw0t/20-211305

(Form 25)
12.11.2020 11.11.2025 Medicinal

Gases

4l Zeiss Pharma Ltd Unit
I IGC Samba

rzuDLl2t-221324
IW0U21-221326

(F-28 & 2s)

20.01 .2022
19.02.2022

19.01.2027
18.02.2027 Pharmaceutical

Dosage Forms

42
Medley
Pharmaceuticals Ltd.

BB Jammu
MFG/IVD/20211000072
(form MD-S) 28.07.2021 27.07.2026

Medical Devices
(Class A&B)

43

Alteus Remedies Pvt.
Ltd EPIP, Kartholi,
SIDCO lndustrial
Estate lane, Bari
Brahmana Samba

EPIP, Kartholi, SIDCO
Industrial Estate lane,
Bari Brahmana Samba

MLF252022JK000002
MLF282022JK000001

(Form 25 &.28)
05.08.2022 04.08.2027

Pharmaceutical
Dosage Forms

44 Uma Enterprises ,
IGC, Phase-3 , Samba
J&K 184t2t (Form 25)

MLF252022JK000001
02.08.2022

0t.08.2027 Disinfectants

45 Prevest Denpro Bari Berahmana Jammu
MFG/MD/2022t000480

(Form MD-5) 27 .09.2022 26.09.2027 Medical Devices
(Class A&B)

46
Status Projects Pvt.
Ltd

SIDCO Ind. Complex
BB Jammu lForm 25)

N[LF252023JK000001
24.08.2023

23.08.2028 Pharmaceutical
Dosage Forins

47
Astofine Pharma Pvt.
Ltd

Phase I, IGC, SIDCO
Samba

WF282023JK000001

lForm 28) 18.09.2023
17.09.2028 Pharmaceutical

Dosage Forms

48 Prevest Denpro Ltd
Unit U EPIP Bari
Brahmana Jammu

JK/COS/F3 I /2023100008

(Form COS-8) 10.1 l .2023
09.11.2028 Cosmetic

Items

49 OPI Pallets PW. Ltd SIDCO Ghatti Kathua
1vtLF252023JK000005

lForm 25) 12.t2.2023 11.12.2028 Pharmaceutical
Pelleti

50 RRG Biotech P\4 Ltd
Ind. Complex Ghatti
Kathua

MLF282023JK000005

lForm 28) t3.12.2023
12.12.2028 Pharmaceutical

Dosage Forms

5 I Sigma Softgel P\rt Ltd SIDCO Ghatti Kathua

l\tfr-F252023JK000006
&.

Mi-F282023JK000007
(Form 25 & F28)

21.12.2023 20.12.2028 Pharmaceutical
Dosage Forms

52
IWs Cadila
Pharmaceuticals Ltd,

Industrial Growth Centre,
J&K, SIDCO Samba

MFG/IVID/2O231000023

(Form MD-5) 07.01 .2023 06.01.2028 Medical Devices
(Class A)
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53
Phase III Near LPG
Godown Indl. Area Samba

vr-F2s20241K000002
&

M[-F2820241K000003
(Form 25 &28\

Geneka Pharmaceuticals
hrt Ltd 19.01.2023

18.01.2029
Pharmaceutical
Dosage Forms

Bari Berahmana Samba
Jammu

54
B K Medical Devices
& Syringes

MFGilvtD/2O241000299

(Form MD-5) 27.04.2024 26.04.2029 Medical Devices
(Class A&B)

Ghatti Kathua
MLF282024JK000006

(Form 28)55
Associated Biopharma
Pvt Ltd

29.04.2024
28.04.2029 Pharmaceutical

Dosage Forms

Ghatti Kathua
|\LF2520241K000007
&MLF282024JK000009

(Form 25 &,28\
56

Innovexia Lifesciences
P\rt Ltd

06.06.2024
05.06.2029 Pharmaceutical

Dosage Forms

91- Industrial Area
Zainakote- Srinagar

IW02|O6-071107
IW02/06-07/108
(Form 25 &28\

57 IWs Ambrosia Pharma 18.07.2006
17.07.2026

Pharmaceutical
Dosage Forms

58 IWs Vowcare Products
Lassipora Pulwama,
J&K

IK/02//16-17/247
IK/02llt6-17/248
(Form 25 &28\

16.03. 2017 Pharmaceutical
Dosage Forms

59
IWs Upsilon Pharma
labs

Industrial Growth
Centre, Lassipora,
Pulwama J&K

IK/02/t6-r7l23s
IW02/r6-t71236

(Form 25 &28)
26.08.2016 25.08.2026 Pharmaceutical

Dosage Forms

60
IWs Protech
Biopharma Pvt. Ltd

4148-I & 4149-I Zone -7
IGC Sidco Lassipora
Pulwama J&K

!w02lt 1-12l180
IK/02ltt-t2l18l

(Form 25 &.28)
07.09.20t1 06.09.2026

Pharmaceutical
Dosage Forms

Phase iii, Sidco
Khanmoh, Srinagar

IK/02115-t6l22s
(Form 25)

61 IWs Mian Gases t8.02.2016 17.02.2026
Medicinal

Gases

Phase II, Industrial
Estate, Khanmoh, Sgr

JK/01/1r-r21174
(Form 25)

62
IWs Valley Special
Gases

27.04.20t1 26.04.2026
Medicinal

Gases

63 JK Gases Rangreth Srinagar
rKl0y20-2u 297

(Form 25)
18.04.2020

17.04.2025 Medicinal
Gases

64 North End Enterprises Sanat Nagar Srinagar
IW0U20-2U309

(Form 25 )
08.03.2021 07.03.2026

Medicinal Gases

65
Stealth Oxygen
Company Pvt. Ltd

SIDCO Khanmoh
Srinagar

IK/021s2
(Fonn 25)

18.07.2002
17.07.2027.

Medicinal Gases

SK Colony Anantnag
MFG/IVID/2O211000228

(Form MD-5) 31.07.202166 F4 Surgicals 30.07.2026 Medical Devices
(Class A&B)

15.03.2027
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06.05.2021
05.05.2026

Cosmetic
Items

Rangreth Budgam
rwzr-22/cos-

8/310
(Form COS-8)

67
Millenium Chemical
lndustries

Medical Devices
(Class A&B)

MFG/MD/2022t000280
(Form MD-5) 16.06.2022

Ls.06.2027
Pulwama68 Wound Care

.202215.1 1

14.Lt.2027
Cosmetic

Items

Plot 37, Zakwa
Srinagar

cos8JK20220000
02

(Form COS-8)
69

DisinfectantsSIDCO Rangreth Budgam
l:{I-F252024IK000008

(Form 25) 07.08.2024 06.08.2029
70 J.N Oil & Chemicals

Note
a) Form 25 & 28 issued under Drugs Rules, 1945 to Drugs & Cosmetics Act, 1940
b) Form MD-S issued under Medical Device Rules , 2017 to Drugs & Cosmetics Act, 1940
c) Form COS-| issued under Cosmetics Rules , 2020 to Drugs & Cosmetics Act, 1940

I

Aazin Formulations
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.Jrrnmu

e-m!ll

ADVISORY

fdyist for neil / Whol$ale LGalGrt llsrrcd l4Gr thc Drugr and Crrcin',fK," 'A'
19lo t|d nrdcs u#ft;;in 6t" Unrii r.ratorv otr."u & toshmir:

. Th€ ucense shall be displayed in a prominent place in a part of the premises open to the

Public.

. No drug s,lrall be sold unless such drug is purchased

licensed dealer or a duly licensed manufacturer'

under cash or credit memo from a duly

. The licensee shall provide adequate premises equipped with proper storage accommodation

for preseruing the properties of the ,'gt O wnictr the iicense applies' Broadly drugs

requiring cord storage (2_g.c) shourd be kipt in a Refrig.erator. simirarry drugs requiring to

be stored in cool place should be storeJ.ii"rp.r.ture between 10 oc to 25"c' In case of

drugswhereconditionofstorageisnotspecified,itmaybestoredundernormalroom

r In case of pharmacy the ricensee sha, operate under the continuous personar supervision of

a Registered pharmacist whose name snal ne displayed conspicuously in the premises and

the pharma.irt,iiii ,r*uys put on ctean white overalls (Apron).

r carbon copies of cash or credit memos sha, be preserved as records for a period of 3 years

temPerature

rDrugsrequiringprotectionfromllghtmustbestoredinsidethepremisesandnotexposedto
direct sun light'

from the date of sale of the drug'

recorded on such container, label or wrapPer:

Provided that anY such drugs ln resPect of whtch the licensee has taken stePs with the

manufacturer or his rePresentatlve for the wtthdrawal, reimbursement or disPosal of the

stocked after the date of exPiration of PotencY Pending

.ffiodrugshal[.besoldorslockedbythelicenseeafterthedateofexplrationofpotency
recordedon rts container, raber or *rpp., or in vrolation of any statement or direction

samel maY be

Page I of3 g
such withdrawal
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leimbu*ement or dispasal' as the case may be subJect to the cvndition that the same shall
'il 

,tooa t"prrutely from the trade stocks and all such drugs shall be kept in Ndag6 or

Zi* n, top of which shall display prominently the words"Not of cala"'

.Theretailpharmacies/stockistsshal|evolveanappropriatemethodologytoensurethatthe' 
;;J|edical products / Bio medlcal waste is dlsposed off strlctly as per norms governing

Nodrugintendedfordistributiontothemedicalprofessionasfreesampleandnodrug
meantforconsumptionbytheGovernmentlnstitutionsshallbesoldorstockedbYthe

Sre field'

licensee on the Premises'

The medicines for treaBnent of animals kept in retalls shop or premises shall be.labeled with

the words "Not for t ut"n ,,"- ir reatment of anlmals only" and shall be stored

separatelY.

The llcense shall comply with the provisions of the Drugs and Cosmetics Act' 1940 and the

Rules thereunder for the time being in force'

The retailers shalt dispense medicine falling under Schedule Hl in the following

fnannerl
1. Retailers have to maintain a separate register to record the sale of Schedule

H1 drugs. rne scneauie xr '"g:;*t "ltould 
have-the following columns:

a. Name of the produi'"'O ,"*' b' Qnt sold c' Name and addresis of the

prescriber d. Name of the Patient'
2, These drugs arc to ue Ja only against the prescription of the Registered

Medical Practitioner onlY'

3, The prescription has to ie completed in all r$pects wlth full details'

4. when the prescriptioi L ai'p"""d' the pharmacy / medical store has to put

the "dispensed" stamp and date and sign it
5, A prescription can be dispensed only once unless the doctor sPccifies in
- 

*ritlrg that it can be dispenaed more that once and how manY times'

The premises permitted for operating of a qh11aW shall not be allowed to be used as a

clinic for any Health practiiioner 7 atooo collection centre / conducting radiological

procedures etc.

The retail Pharmacaes & wholesate drug ouUets shall have installed CCTV

camerao and adopted fully computerlzed btlling syetem'

The retail pharmacies shall not refuse sale of a drug to the buyer' The split quanttties of

any formulation shall be sold at a prlce which does not exceed the pro-rata price of the

a

Page 2 of3
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Y
,,r,il pharmacies who employ salesmen shall get the credentials of such persons

fii[arounn 
concerned police station'

,.rclin9 / Re-stickering ovGr NIEM ( l{rtlonrl llrt oil Emnuel itcdldncl)
, f1", oroAr"tr are permltted as pcr Rule 104A of tic Drugr Rulo, 1941 to tlrc

^1[,i Ur.t ttre same become lnevltable whcn prlco ol drug lotmulrdoor arc

arilId bV $e Drug Price Monltorlng Authorlty le. I{auonal Phrrnacadcal

Sano Autlrority ( NPAA). This ptovlslo is howwcr, not pGrmltttd lar al,1

$f"Uon in prices at any given polnt of 6me by the said rcgulatory body. In all

ffiion", inscriptions require prior appruval of the competcnt fiocaritr

iudorftY of the local area where the manufactrring unit exlsB'

Any noticeable change in price/ package / -:h:p" 
/ naurc / colour of any drug

formulaUon shall be *P"[J;;"ri tott free tlumber/ Email ID / contact

No.:
lotl fte Numbor: t(N
ii a t t I D : onw t led rua stod i k@ o n a I l' o n

Tandk'omm@ikoouin
anaailW'zsseszzol9l'25317l4

aI

u.
a13.

Lotika l(haiuria

State Drugs Controller

Drugs and Food Organization

J&K, Jammu

No.: Dro/D-27 st 671'5rf 
Datedtd '05'2024

c: 
,. secrebw to the Government Health and Medical Education Department' civil secretariat'

'' ;;;; ror rav-our "11[fl:1"1;ru / ]6shmir for rnrormation and with the request

' * ;Jffi ii :::,.T, # ",ff ,Til1"H#J'HJ.'.1)hon, 
r ammu / Kashmir ror

3. Deputy Drugs controtler' ur UYJ - ' --- 
,-r^-*,ri^h anrr necessdry

information'

4. All Ucendng Authorities (Retail / wholesale ) DFCO' l&K for information and r

action,
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ftnne-/- - 1
Jammu and Kashmir Pollution control Committee

The Commissioner,
Municipat CorPbration,
Jammu / Srinagar.

No.JKPCc/NGr-4e7/1,{19 -lqZ> oate:-$ -o8-2o24'

Sub:- OA No. 4g7 t2O24 titled lmpact of Pharmaceuticat Toxicity on the

Environment and its Regutatory aspects - reminder thereof'

'5t+.,
)

KindtyrefertothisofficeNo.,KPCC/NGI-49712024/318.324da|ed

02-08-2024ontheabovecaptionedsubject,whereunder'seriesofdirections

wereissuedbytheJ&KPcCunderSection5oftheEnvironment(Protection)Act,

lg86,Section33AoftheWater(PreventionandControtofPottution)Act,1974

and section 31A of Air (Prevention and controt of Pottution) Act, 1981 (copy

enclosed) and action taken report on the comptiances by the department was

sought, but the same is stitt awaited, which may ptease be expedited and

furnished within 4 daYS.

It is necessary mention here that the case is being heard by Hon'bte NGT

in OA No. 4g7 t2O24 titted "lmpact of Pharmaceuticat Toxicity on the

environment and its Regutatory aspects" and worthy Chief Secretary is atso one

oftheRespondentsinthecaseandthecaseisnexttistedon20-08-2024.The

J&KPCchastofiteActionTakenReportbyorbefore13-08.2024i.eoneweek

before the next date of hearing in the case'

Yours faithfutty,

Enc[: As Above' qr6l'kQ*-^e'-
(Ghanshflm $ingn)lrns
Member Secretary ?. 8.zl

J&K PCC

Copy to the:-
1) Commissioner / Secretary to Government Housing and Urban

Devetopment Department, Civit Secretariat, Jammu / Srinagar for f avour

of information.

Parivesh Bhavan Forest Complex ll Silk Factory Road

transpon nagar..t".mu. r80 006 ll Ralbagh Srnagar 190 008

Tel - 0191-2476927 mai| - membeNecretaryikspcb@gmail com
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Jammu and Kashmir Pollution Control Committee
Paflvesh Bhavan. Foresl Complex ll Silk Factory Road

Transoort t'taga,, Jammu 180 005 ll Ralbagh' Srrnagar' 190 008

Tel - 0191 2476927 mal membeGecrelaryikspcb@gmail com

Encl: As Above. (on..,ffihkrdf-8., ,,
Member Secretary -l

J&K PCC

Copy to the:-
1) Commissioner, Food & Drug Administration, Jammu and Kashmir

State Drugs Controtter'
Drug & Food ControI Organization,
Jammu / Kashmir.

No. JKPcc/NGI-4sl/ 14 ).3 -\L6 Date:-68 -08-2024'

Sub:.oANo,4gTt2o24tittedlmpactofPharmaceuticatToxicityonthe
Environment and its Regutatory aspects - reminder thereof'

Mad a m,

KindtyrefertothisofficeNo.JKPCC/NGT.4,7/20241311.317dated

02.08-2024ontheabovecaptionedSubject,whereunder,seriesofdirectionS

wereIssuedbytheJ&KPCCunderSection5oftheEnvironment(Protection)Act'

l9S6,Section33AoftheWater(PreventionandControtofPottution)Act,1974

and section 31A of Air (Prevention and controt of Pottution) Act, 1981 (copy

enctosed) and action taken report on the comptiances by the department was

sought, but the same is stitt awaited, which may ptease be expedited and

furnished within 4 daYS.

It is necessary mention here that the case is being heard by Hon'bte NGT

inoANo.4gTt2o24titted..lmpactofPharmaceuticatToxicityonthe

environment and its Regutatory aspects" and worthy Chief Secretary is atso one

oftheRespondentsinthecaseandthecaseiSnextlistedon20-08.2024.Ihe

J&K PCC has to fite Action Taken Report by or before 13-08-2024 i'e one week

before the next date of hearing in the case.

You rs f aithf uttY,
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Conplex ll Srtl facrory Roao
Transpo( Nagar JammL. 180 006 ll Ratbagh. Snnagal 190 008

Iel - 0191-2476927 mail- membersecretaryjkspcb@gma Icom

Director,
Agricutture Department,
Jammu / Kashmir.

No. JKPCC/NGr-A}Z t q>+ -\3O oate:- oE -oa-zoza.

Sub:- OA No. 49712024 titted lmpact of Pharmaceutical Toxicity on the

Environment and its Regulatory aspects - reminder thereof.

Sir,
Kindty refer to this office No. JKPCC/NGI-4g712024/339-345 dated

02-08-2024 on the above captioned subject, whereunder, series of directions

were issued by the J&K PCC u nder Section 5 of the Environment (Protectio n ) Act,

1986, Section 33A of the Water (Prevention and Controt of Pottution) Acl' 1974

and Section 31A of Air (Prevention and ControI of Pottution) Act, 1981 (copy

enctosed) and action taken report on the comptiances by the department was

sought, but the same is stitt awaited, which may ptease be expedited and

furnished within 4 days.

It is necessary mention here that the case is being heard by Hon'bte NGT

in OA No. 497 /2024 titted "lmpact ot Pharmaceuticat Toxicity on the

environment and its Regutatory aspects" and worthy Chief Secretary is atso one

of the Respondents in the case and the case is next listed on 20-08-2024.Ihe

J&K PCC has to fite Action Taken Report by or before 13-08-2024 i.e one week

before the next date of hearing in the case.

Yours faithf utty,

oEL&1.'-,^-(-
(Ghanstirm Singh)JKAS

Encl: As Above.

Member Secretaty g, 6. L+
J&K PCC

Copy to the:-
1) Principat Secretary to Government, Agriculture production

Department, Civit Secretariat, Jammu / Srinagar for favor of information'

v
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Jammu and Kashmir Pollution Control Committee
Silk Factory Road
Rajbagh, Srinagar, 190 008

Parivesh Bhavan, Forest ComPlex
Transport Nagar, Jammu, 180 006 il

Tel - 01 91 -2476927 i mail - flrmbeBecrelaryikspcb@gmail.com

Director,
Urban LocaI Bodies,
Jammu / Kashmir.

No. JKPCC/NGr-497/qAl- \3tt Date:-CE-08-2024.

Sub:- OA No. 497 t2024 titled lmpact of Pharmaceutical Toxicity on the

Environment and its Regutatory aspects - reminder thereof'

Sir,
Kindty refer to this office No. JKPCC/NG1-49712O24/332-338 dated

02-08-2024 on the above captioned sub.iect, whereunder, series of directions

were issued by the J&K PCC u nder Section 5 of the Environment (P rotectio n ) Act,

1986, Section 33A of the Water (Prevention and Controt of Pottution) Act, 1974

and Section 31A of Air (Prevention and Controt of Pottution) Act, 1981 (copy

enctosed) and action taken report on the comptiances by the department was

sought, but the same is stitt awaited, which may ptease be expedited and

furnished within 4 days.

It is necessary mention here that the case is being heard by Hon'bte NGT

in OA No. 497 t2O24 titted "lmpact of Pharmaceuticat Toxicity on the

environment and its Regutatory aspects" and worthy Chief Secretary is atso one

of the Respondents in the case and the case is next tisted on 20-08-2024. The

J&K PCC has to fite Action Taken Report by or before 13-08-2024 i.e one week

before the next date of hearing in the case.

Yours faithf utty,

Encl: As Above.

Member Secretaty 9.8 ,>4
J&K PCC

Copy to the:-
1) Commissioner Secretary to Government, Housing and Urban

Devetopment Department, CiviI Secretariat, Jammu / Srinagar for favor

of information.

h-

ron,.,?#skfnffis

t^--g^,t"-l
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Complex ll Silk Factory Road

Transporl Naqa'. Jammu 180 006 ll naloagn Snnagar

Iel - O1g1-2476927 mail ' membersecrelaryikspci@gma com

190 008

Chief Engineer,
,at Shakti Department,
Jammu / Kashmir'

No.JKPCC/NGT-497/q3E- 138 Date:'0t -o8'2o24'

Sub:- OA No, 49712024 titted lmpact of Pharmaceutical Toxicity on the

Environment and its Regutatory aspects - reminder thereof'

Sir,
Kindty refer to this office No' JKPCC/NGI-497120241325-331 dated

02-08-2024 on the above captioned subject, whereunder, series of directions

were issued by the J&K PCC under section 5 of the Environment (Protection) Act,

1 986, Section 33A of the water (Prevention and controt of Pottution) Act, 1974

and Section 31A of Air (Prevention and Controt of Pottution) Act, 1981 (copy

enctosed) and action taken report on the comptiances by the department was

sought, but the same is stitt awaited, which may ptease be expedited and

furnished within 4 daYS.

It is necessary mention here that the case is being heard by Hon'bte NGT

in OA No. 4g7 /2024 titted "lmpact of Pharmaceuticat Toxicity on the

environment and its Regutatory aspects" and worthy chief secretary is atso one

ofthe Respondents in the case and the case is next tisted on 2o-o8-2o24.rhe

J&K PCC has to fite Action Taken Report by or before 13-08-2024 i.e one week

before the next date of hearing in the case.

Yours faithf utty,

,on,.,ftffitfllhff,
Enc[: As Above.

MemberSecretary ('8'L+
J&K PCC

Copy to the:-
1) Financiat Commissioner (Additionat Chief Secretary), Jat Shakti

Department, Civit Secretariat, Jammu / Srinagar for favor of information'

4
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Jammu and Kashmir Potlution Control commattee
Parivesh Bhavan, Forest Complex ll Silk Factory Road

Transporl Nagar. Jammu 180 006 ll Rajbagh Srrnagar. 190 008

Tel . 0191 2476927 mail_ membersecretarylkspcb@gma corn

Director,
Heatth Services,
Jammu / Kashmir.

No.JKPCC/NGT-497/ q3q-qq)- Date:-o0-08-2024'

Sub:-OANo.4gTl2O24tittedlmpactofPharmaceuticalToxicityonthe
Environment and its Regutatory aspects - reminder thereof '

Sir,
Kindty refer to this office No. JKPCC/NGf-4?712024/351-358 dated

16-07 -2024 on the above captioned subject, whereunder, series of directions

were issued by the J&K PCC under section 5 of the Environment (Protection) Act,

1986, Section 33A of the water (Prevention and controt of Pottution) Acl' 1974

and section 31A of Air ( Prevention and controt of Pottution) Act, 1981 (copy

enclosed) and action taken report on the comptiances by the department was

soughtby3l-07-2024,butthesameisstittawaited,whichmaypteasebe

expedited and furnished within three days.

It is necessary mention here that the case is being heard by Hon'bte NGT

in OA No. 4g712024 titted "lmpact of Pharmaceuticat Toxicity on the

environment and its Regutatory aspects" and worthy Chief Secretary is atso one

of the Respondents in the case and the case is next listed on 20-08-2024. The

J&K PCC has to fite Action Taken Report by or before 13-08-2024 i.e one week

before the next date of hearing in the case.

Yours faithfutty,

,-dJb
Iv

Enct:AsAbove. oELAI---+t
(GhanstlEmSingh) JKAS-

MemberSecretary 9.7. z/S

J&K PCC

Copy to the:-
1) Secretary to Government, Heath and Medicat Education Department,

Civil Secretariat, Jammu / Srinagar for favor of information.
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Jammu and Kashmir Pollution Control Committee
Parvesh Bhavan, Forest Comptex ll S'lk Factory Roao

fra-n.po.t ru"g",. Jammu 180 006 ll Ralbagh' Snnagar' 190 008

Tel - 01 91 -2476927 i mail ' rnembersecrelaryjkspcb@gmail'com

Director,
Animat Husbandry DePartment,
Jammu / Kashmir.

No. JKpCc/NGr-4s7/ Llt13-1114 Date:-OB-08-2024.

Sub:- OA No. 4g712024 titted lmpact of Pharmaceuticat Toxicity on the

Environment and its Regutatory aspects - reminder thereof '

Sir,
KindtyrefertothisofficeNo.JKPCo/NGT-497t2o241343.350dated16.

oT.2024onlheabovecaptionedSubject,whereunder,seriesofdirectionswere

issuedbytheJ&KPCcundersection5oftheEnvironment(Protection)Act,

l986,Section33AoftheWater(PreventionandControtofPottution)Act,1974

and section 31A of Air ( Prevention and controt of Pottution) Act, 1981 (copy

enctosed) and action taken report on the comptiances by the department was

sought by 31-07-2024, but the same is stitt awaited' which may ptease be

expedited and furnished within three days'

It is necessary mention here that the case is being heard by Hon'bte NGT

inoANo.4gTl2o24titted..lmpactofPharmaceuticalToxicityonthe

environment and its Regutatory aSpects,, and worthy chief Secretary iS atso one

oftheRespondentsinthecaseandthecaseisnexttistedon20-08.2024.The

J&KPCchastofiteActionTakenReportbyorbeforel3.0s-2024i'eoneWeek

before the next date of hearing in the case.

Yours faithfuttY,

Encr: As Above 
(onr..n#H,,6'fi*ot't'+
Member Secretary

J&K PCC

Copy to the:-
1) Principat Secretary to Government, Animat, Sheep Husbandry and

FisheriesDepartment,Civitsecretariat,Jammu/Srinagarforfavorof
information.

u^w
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